To

NATIONAL COMPANY LAW APPELLATE TRIBUNAL \\q %\\

PRINCIPAL BENCH, NEW DELHI

The Registrar

National Company Law Tribunal
Ground Floor, 6" 7" & 8" Floor,
Block-3, CGO Complex, Lodhi Road,
New Delhi-110003.

2nd & 3rd Floor,

Mahanagar Doorsanchar Sadan
(M.T.N.L Building), 9 CGO Complex.
Lodhi Road, New Delhj -110003.
Dated :19.02.2024

National Company Law Tribunal,
Mumbai Bench,

4" floor, MTNL Exchange Building,

GD Somani Marg, Cuffee Parade,
Murhbai- 400 005. |

Subject: In the matter of — Company Appeal (AT) (INS) No. 288 of 2024 [ Santosh Alluri
Verma Versus Krishna Auto Centre & Ors. ] Company Appeal filed U/s 61 of the

Insolvency and Bankruptcy Code, 2016.

Sir,

A copy of the order of the Appellate Tribunal dated 13.02.2024 on the above subject
matter is forwarded herewith under Section 61 of the Insolvency and Bankruptcy Code, 2016. The
Registrar, NCLT, New Delhi is requested to place the aforesaid order before the Hon’ble President,
National Company Law Tribunal, New Delhi.

Encl. As above.

Yours faithfully

(
( Sujata{?g\jmari )

Assistant Registrér (I/e)

Copy to : )
Al Santosh Alluri Verma R1 | Krishna Auto Centre

Suspended Director of Plot No. 325, Ward 12/B,

My Own Eco Energy Private Ltd. P.B. No. 77, Gandhidham

residing at 401-406, A Wing Mhatre Kutch, Gujarat

Pen Building, Senapti Bapat Marg,

B.A. Ambedkar Nagar, Dadar West, ’ |

;| Mumbai- 40008. I

R2 Mr. Bharat Ramkant Upadhyay R3 | My Own Eco Energ?Private Ltd.

Resolution Professional of My Own
Energy Private Ltd.. 507, 5th Floor, C2
wing, Skyline Wealth Space, ,Skyline
Oasis Complex, Premier Road, Near
Vidyavihar Station, .Ghatkopar — West,
,Mumbai. Maharashtra - 400086

No.1, Madhu Hans Building, 263.
Dr. Annie Besant Road, Bchim_i Union
Bank of India, Mumbai- 400025.

|
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NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 288 of 2024
IN THE MATTER OF:
Santosh Alluri Verma

-..Appellant
Versus
Krishna Auto Centre & Ors. -..Respondents
Present:
For Appellant : Mr. Anuj Tiwari, Ms. Arohi Pal and Ms. Monika,
Advocates
For Respondent : Ms. Komal Nandu, Advocates
ORDER
(Hybrid Mode)
13.02.2024 This Appeal has been filed against the order dated

30.01.2024 by which Section 9 Application filed by Respondent / Operational
Creditor has been admitted. An I.A. No0.975 of 2024 have been filed bringing
on record consent terms dated 07.04.2024.

Learned Counsel for the Appellant submits that the Appellant has
already paid amount to the Operational Creditor and there is an
acknowledgement of the Operational Creditor. It is submitted that Counsel
for the Appellant also undertake to pay fee of IRP along with expenses
incurred by the IRP which shall be done within two weeks from date. IRP give
the expenses along with bill and vouchers. We take the consent term on the

record, close the CIRP. The Appeal is disposed of.
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[Justice Ashok Bhushan]
Chairperson
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[Mr. Barun Mitra]
Member (Technical)
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